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Hiwl ¥ wEowe: Afga oo

in Lok Sabha, I am directed to enclose ﬁaitﬁﬁmi AEAANT S )
herewith the International Monetary Fund

and Bank (Amendment) Bill, 1982, as

SHRI V. GOPALSAMY (Tamil Nadu) : Sir,

passed by Lok Sabha at its sitting held on his is a historical discussion. All sections of the

the 12th October, 1982."
Sir, I lay the Bill on the Table.

DISCUSSION UNDER RULE 176—

House have been demanding a discussion on this for
the last three or four Sessions. I do not think, this
discussion can be concluded in a day. This should be
carried on tomorrow also. This is my submission.

MR. DEPUTY CHAIRMAN :

Report of the Second Backward Classes VOt (OMOITOW.

Commission.
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SHRI B. D. KHOBRAGADE : 1

support what has been said by Mr. Gopalsamy. Two

days should be allowed for this discussion. This is a
very important discussion.

MR. DEPUTY CHAIRMAN :
We may conclude the discussion by 5 P.M. Don't
waste the time.

SHRI V. GOPALSAMY : The
different view points could not be projected in the
proper manner.

SHRIB. D. KHOBRAGADE :
It is not a question of wasting time.
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SHRIV. GOPALSAMY Sir, even on Calling
Attention, we have taken three to four hours.

MR. DEPUTY CHAIRMAN :
Please allow him to speak.

SHRIB.D. KHOBRAGADE
My submission is that the half-an-
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hour discussion should be postpond to
tomorrow and we can continue this
discussion till 7 or 8 p.M.
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SHRIV. GOPALSAMY : We
were the pioneers. We in Tamil Nadu
introduced it first.
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SHRI B. D. KHOBRAGADE
It is very shameful. Shame !
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The House then adjourned for luneh at
two minutes past one of the clock,
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¥ wEal 1 @iz fmr sy = 9o
AT @1 wie w7 A faar @Wd we
E 1% 7 TET 2 (¥ 3w T -
Zifw & qre fan wme & oow
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A WrEEdl W0 ug B ¥ A1 &
wwgarl & 39 fal ¥ gfasfid
S we wel fadw o S whEd-
YE ARG AN W § AW T A0
#fz w1 we wfvz w@91 d93wr-
Tl @ o wie 5@ fas s,
afaa 3 feax &1 wew #fez a@
az & & foq & 5t Wi am we

favwe sfEgm @E ) Alws gwdr

Aaadr ¥ f& gwi® 7 A #@ie o=
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¥ Feeft wezdly ® 2 &0 Af 300
% %= g A awar § @ oew
HEN w@n W wAr Al A
F g & wgar Wwar § fw ome
A% wWE§ W gAT AR M F0RT
o @€t afe & wyEdt T A1sAr
aifenr f& gw m% w27aw adi A
nxg, 2w zah fow &7 afmw &
wfan fegemi & g33 &1 fadr o
WER 9 dw g s, aF aif
aAs WY 1 & a1 WA

we A OH OR A W FEAT AT
&1 TS WD AY gsig W AT 990
wid ur g, [aad dRgww, 93 71
WA HAS H gar w7 gier T
ag # wafes 71w

SHRI V. GOPALSAMY : Madam,
Vice-Chairman, how is this relevant to the
discussion on Mandal Commission Report
?

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJIMA HEPTULLA] : Let
the Minister answer.

Sl TR AW e o FA9I 0
RGIEAR T G|

FnnAmsE [3r0 (slwdl) arwar
auget]: Wiy weA A T afad,
aafer ¥ w0 WF Z

SHRI V. GOPALSAMY : If the
hon.Member wants to discuss the issue of
Hindi vs. English, I can also do it. You
should kindly instruct the hon. Member to
speak on the Mandal Commission Report.
Where does the language issue come in ?
Later in the afternoon we are going to have
that discussion. Then he can raise this issue.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]
Please sit down just now. You please speak
frcm your seat.
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sifa &, it feedt i oy siray @, 99
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JonwrEay  (3re  (ofiwdl) Aremr
Fagest] 0 B4 W FED oAt wET
wRT

il TR AW FAAR AT 2
w food sy ama faur. .

SHRI V. GOPALSAMY : I strongly
support the cause of backward classes. That
is a different thing. I support the hon.
Member in  defending them. But
unnecessarily he brings in other issues.

THE VICE-CHAIRMAN : [DR.
(SHRIMATI) NAJMA HEPTULLA]
Please donot interrupthim.

SHRI V. GOPALSAMY : Dose
the hon. Member want to make a den t in
Madras and in the South ? Yon will never
be able to enter there.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]
Please do not interrupt him while speaking.

SHRI RAM NARESH KUSHAWAHA
: My friend, I know English no less than
what you know. I know more English than
you.

SHRI V. GOPALSAMY : You are a
Hindi fanatic and that is why you are
speaking like that.

Wl Twm Atw gvam o fwEay
wi foagrst feiar gar &, wadr a0
forai gwe @ wgdl | IHT SAW A
A, Sifaay 1 @ foar gue
¢ UaEwifaal 0 awagr o w0
Cgamar’ cwa w Cwifad, qef”
T CmEd Wi CwEd” a1 e
ferart g & | &1 3 w9H THAT TS §
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FugwrEas [wre  (wwdl) A
Roemr] - Wi gEAl arga Eifad
WA AT BT HHOH FHC

ol T AW PEEE - A1 A7 Al
ife #y wgadr ¢ ag aEey IO
w7 g2 e A faat soa ar fozd
arfeat w1 edferm foeza 4 awg
GIE-B1E NEHT TE J0T FE AT A |

R W OR WIOF( T AMATD
% wrd qf say fFar 717 § H6a
2071 YA FHT & FaA0 g A
faqi o, famr 3o @0, a0 fadr
FA-A19 wr a0 fpdr avg @ av-sfa
#( fagr foi, i fga av gfee o
foe ad g & ar T A A
Feor #fsig 1 & oM2g< AT HI@0 g
wiw fre e wanc g «& guodn q 0
A2 A WO FO S FRHE A
AT T aE A1 am Agr @t
THE  VICE-CHAIRMAN  [DR.

(SHRIMATI) NAJIMA HEPTULLA] :Dr.
Fafiq Zakaria.

DR. RAFIQ, ZAKARIA (Maharashtra)
: Madam, I hope I have your permission to
speak from this front bench.

THE VICE-CHAIRMAN : [DR.
(SHRIMATI) NAJMA HEPTULLA] Yes.
If you want to raise an objection, it is better
that you do it from your own seat, because I
have to remember.... (Interruptions)

DR. RAFIQ, ZAKARIA: Madam Vice-
Chairman, this is indeed an important
discussion which deserves very serious
consideration fi cm all sides of the House,
and that is why there has 1%er a persistent
demand
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that tlie Mandal Commission should be
discussed, and discussed, as far as possible,
in depth, so that we are able to come to
some conclusions as far as the basic
approach in this regard ".cerned.

Madam Vice-Chairman, before I go ro
the Mandal Commission, you will permit me
to refer to article 340 of the Constitution
which is the basis ofthe appointment ofthe
Mandal Commission as it was the basis of
the appointment in 1953 of Kaka Kalelkar
Commission, Now, Madam, in that article
the founding fathers have very wisely used
the words "to investigate the conditions of
socially and educationally backward classes
within the territory of India and the
difficulties under which they labour, and to
makerecommendations"”, so on and so forth.
When article 340 was under discussion in
the Constituent Assembly, many leading
Members expressed their apprehension that
Uiis article might lead to the perpetuation of
casteism and giving advantage to certain
groups. Among those who expressed these
apprehensions were such stalwarts like Dr.
Shvama Prasad Mukherjee, Prof. K. T. Shah
and Prof. Shibban Lal Saxena. And,
therefore, some Members even moved an
amendment that in this article the word
"economically" should also be included.
And I have here the reply that the then Prime
Minister Pv. Jawaharlal Nehru gave to this
discussion, and I may be permitted to quote
at length, because it strikes at the very root
of what we are grappling with. Pt. Nehru
said :

"One of the main amendments
,1 nd uleas put forward is in regard
to the addition of the word ‘eco
nomically'...................

"Frankly, the argument put forward with
slight variation, I would accept but my
difficulty is this that when we chose those
particular words there, that means in
article 340, for the advancement of any
socially and educationally backward
classes, we chose them because they
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occur in article 340................... "— this
is another article to which Panditji was
referring—". .and we wanted to bring them
bodily from there. Otherwise, I would not
have had the slightest objection to add
'economically’. But if I add'economically’, I
would at the same time not make it a kind
of cumulative thing but would say that the
peison who is lacking in any of these things
should be helped; socially is a much wider
word including many things and certainly
including 'economically'. Therefore, 1 feel
that 'socially’ nnd ‘educationally’ really
cover the ground and at the same time you
bring out a phrase used in another part of
the Constitution in a slightly similar
context. Therefore, we adhere to that
although I entirely agree with what Prof.
Shah and Prof. Sibban Lal Saxena said
about people who are economically
backward being helped."

And then Panditji dealt with the argument of
Dr. Shyama Prasad Mukherjee. "I think, it
was again Dr. Shyama Prasad Mukherjee
who said that these provisions should be
usedin a reasonable manner." Panditji
continued :

"Yes, undoubtedly, of course. I donot
know how the putting of those words here
is going to help because the idea is bound
to be there. If a thing is used unreasonably,
then it is wrong, if it is merely used to
perpetuate, to give unfair advantage to
some. After all, the whole purpose ofthe
Constitution as proclaimed in the Directove
Principles is to move towards what I may
say a casteless and classless society. It may
not have been said precisely in that way but
that I take as its purpose, and anything that
perpetuate the present social and economic
inequalities is bad."

Now, Madam Vice-Chairman,
the Mover of this Resolution, Mr. Ram
Naresh Kushawaha...................
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DR. RAFIQ, ZAKARIA : Thaak you for
MR IV waylag c 9z 07 T

 tx a w0 fgeay & agrET 39 4791
FHEF AL 7 |
reminding me of what I lack. The Mover gave
us the whole background, going right down to
Manus-mriti, which was the basis ofthe
various castes. And he indulged in rather
graphic descriptions. Now, it may be
relevantas far as our understanding the social
backwardness in this country is concerned.
But what we have to bear in mind is also the
fact tfiat while casteism has been the cause
ofthe exploitation of some members of a parti-
cular class and of others enjoying certain
privileges, I don't think historically also it
can be established that, for instance, all
members of a particular caste enjoyed a 1l
those privileges all the time. Now, there is a
historical background to the whole
movement in the South, in Maharashtra and in
other places against the Brahmins, and the
Non-Biahmmmo-vement has had a long
struggle. But we cannot deny that while in
the past also some Brahmins might have been
guilty of some of the most heinous crimes,
even at that time there might have been
many poor and  down-trodden among
these high castes who might have equally
because of economic andother re suffered.
Now, I am say ir. g this in order to
rationalise the whole sanation. Madam, as
a Muslim, you and I have also been the
victims ol what the medieval rulers might
have done. What  Aurangzeb did ?
What Mohammad Tughlak did ? What
Allauddin Khilji ~ did ? Surely, if that
logic is to be applied— which is not correct
in this context that what our  great-great
grandfathers did, whether they were related
to us or not—it would be impossible for
anybody to establish that I had or you had any
relation with Aurangzeb. But this kind of
an approach, that for those sins the
present generation or the generations to
follaw should be made to suffer, is som*
thing....
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SHRI B.D. KHOBRAGADE : Nobody
is asking them to suffer. The question is,
we have suffered for centuries and,
therefore, we should also get a chance.

DR. RAFIQ ZAKARIA : Please don't
interrupt me; you will have your say.

THE  VICE- CHAIRMAN [Dr
(SHRIMATI) NAJMA HEPTULLA] : You
are a senior Membe; of this House. Please
don't interrupt the other Member. You will
get your chance.

DR. RAFIQ ZAKARIA:
And 1 wish my friend would have just
waited for a little while and he would have
immediately agreed with me. Madam, it is
also a fact that as a result of certain peopie
belonging to certain castes which were not
the privileged castes, all of them were
exploited' and were made to suffer. And
that is why, the Scheduled Caste< and the
Scheduled Tribes have rightly been given
reservations under our Constitution. I am
just trying to analyse the situation because
we have to be objective in this situation,
and, therefore, Madam, what we have to
understand is only whether we are trying to
solve the problems of that kind of social
backwardness < which has resulted in
economic backwardness or are we side-
tracking the issue on the basis of caste on
the one side or religion on the other side.

My friend Mr. Kushawaha rightly said
that what is expected of us is to see that
those who are poor, down-trodden and
underprivileged, they are brought up and he,
therefore, said that if you have a programme
which will bring up these poor down-
trodden and under-privileged, then he has
nothing further to say. But my point is, has
the Mandal Commission tried to do that?
Mandal Commission itself has attacked
Kaka Kalelkar ~ Commission on
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ihe basis that its recommendations
were.... and I quote from the

Mandal Commission itself about
Kaka Kalelkar Commission : "One
important reason why government

could not accept the recommenda
tions of Kaka Kalelkar Commission
was that it had not worked out

objective tests and criterion for the
proper classification of socially and
educationally backward classes™.

Now, has the Mandal Commission

done that? That is the point.
Mandal ~ Commission started with
an approach which might have

given us some clue to  what the
situation is and what should be
done. But in the middle it gave
it up and I will take you to Mandal
Commission itself, because Mandal
Commission has talked of a socio
economic field survey and for making
that field survey, this survey co

vered 405 out of 406 districts in
the country and it was wunder the
panel of 15 experts under  Pro
fessor  M.S. Srinivas  for preparing
the whole survey and objective
analysis and then a  design
and pattern for  removal of this
backwardness. But then what

happened? Chapter XI of the Mandal
Commission Report gives \is an idea and a
brief discussion of what the socio-
educational survey did. It does not give its
findings. Not only that. What is surprising is
that the Commission itself, after having done
this socio-educational survey, after having
tabulated all the facts and findings of this
expert committee, it says :

"The findings based on socio-
educational field survey happen to be
inconsistent with the living social
reality."

This is amazing. It says further :

"For example, the social status of
Kesara caste in Bihar, Dhobi in Gujarat,
Agasa in Karnataka, Kumbar in Rajasthan
and Badagar in Tamil Nadu etc. is known
to be ver/ low.  Yetthese castes
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scored below eleven per cent and thus
qualified for ranking as forwards. Such
aberrations are bound to occur in any
sociological survey which is based on
statistical data owing to lopsidedness of
the sample covered. The only corrective to
these aberrations is the intimate personal
knowledge of local conditions and the use
of massive public evidence produced
before the Commission. The results of the
field survey have been carefully scruti-
nised and such aberrations rectified as far
as possible."

My first objection to the Mandal
Commission Report is this that the objective
data, the statistical analysis it itself
conducted has been brushed aside. And it
has been substituted by what is called
intimate personal knowledge of local
conditions. Now, should any report be
accepted wliich is based on a subjective
approach of certain members or of certain
witnesses who might have appeared
before the Commission in a matter which is
so complicated and of such dimensions?
That is why, the whole report is, if I may
be permitted to say, a justification of
Manu Smriti. Perpetuate the castes. So far,
certain cases had had the privileges. Deprive
them of those privileges and in regard
to those who did not enjoy those privileges,
allow them those privileges. On the basis
of this, a whole list has been drawn.

And the most amazing part is the
example given by it of Mohan and Lallu,
Mohan, a boy belonging to an upper caste
and Lallu, a boy belonging to a lower caste.
I do not want to read the whole description
which has been given. The "Sunday
Review" ofthe "Times of India" had
published the whole chapter from the
Mandal Commission and it has provoked a
lot of criticism and other things. If Mohan a
boy belonging to an upper caste, has been
with a silver spoon in his mouth, are we to
conclude that everybody belonging to that
community or that caste,
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is necessarily so privileged? I am prepared
to concede that as far as lower castes are
concerned, 99 per cent of them suffer from
social disabilities. That is why, the economic
basis has to be the rational basis. As far as
the Mandal Commission is concerned, its
whole approach to my mind, is arbitrary. It
is unconstitutional.

It has made an earnest effort, no doubt,
to tackle the problem of social
backwardness, it has pinpointed certain
lacunae and emphasized the conditions of
certain segments of our society which
certainly deserve our attention, but as far as
the principles that have been enunciated and
the approach that it has adopted are
concerned, it is something which will strike
at article 14 ofthe Constitution, Equality of
opportunities. And the amazing manner in
which the Mandal Commission has tried to
poo-poo the whole concept of merit, God
forbid, if that happens, merit has got to be
buried. Simply because Mr. Sethi is an
excellent  Minister, does  wonderful
homework, is able to have a good grip over
every crisis and situation, but because he
belongs to a particular upper caste, whatever
be his merit, he has to be brushed aside.
Simply because his forefathers, his great
grand fathers belonged to upper caste. I do
not know to what caste Mr. Sethi belongs, I
do not think he belongs to upper caste, but |
am taking the example.. (Interruptions) He is
Jaini. (Interruptions). Let us not go into that,
but the whole question is not only that, I am
coming to your point also. Therefore, what
we have to understand is that you have to
make a sincere and honest effort to see that
merit is also attracted in the larger interest of
the country and that those who are under
privileged and because of certain social and
educational conditions who have not been
able to raise, their merit should also be har-
.nessfid; every effort should be made
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to achieve this. But is reservation
the answer to that? Has reservation
ever removed these disabilities? To
my mind, it would be far better if
the really merited students of the
lower class and the lower caste are
given all the facilities for their
development and fulfilment by
giving them scholarships, by putting
them in best schools, by giving them
all other facilities so that they are
really enabled to develop, but that
is not what is being done. What is
being done is this. Even if your marks
are 40 per cent, you will get admis
sion in medical colleges, in engi
neering colleges. (Interruptions)*
That is entirely a different proposi
tion, Mr. Yadav. There I am oin
with you. (Interruptions). 1 entirely
agree with you that merit has been
buried by corruption.

SHRI B.D: KHOBRAGADE : In
Kerala one student who got 2 per cent
marks was admitted in a medical college
saying that he had obtained 60 per cent
marks. That case was before the High
Court.

DR. RAFIQ ZAKARIA

To that my answer, Madam Vice-Chairman,
is that two wrongs do not make one right.
Because of the corruption in colleges,
because of the corruption in universities,
because of the corruption in the examination
system, you cannot say so. Do you mean to
say that among the privileged classes the
merited students do not suffer as a result of
corruption? That has been allowed to
generate because many of the unmerited per-
sons get all these things due to all these
corrupt practices. Therefore. I am one with
Mr. Yadav in the fight against corruption. I
am one with him if he wants to cleanse the
whole system, but what I am saying is this,
that the approach that has been brought
about in this Report that only on the basis of
certain intimate personal knowledge of the
local conditions a list has to do be drawn
and, Madam, they have also -cleverly
covered not
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only the Hindus. .(Time bell rings) Madam,
I will take another 15 minutes because the
mover has taken 40 to 45 minutes.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA] : No.
he did not. He finished in 28 minutes.

SHRI NARENDRA SINGH
(Uttar Pradesh): Madam, the time should be
divided among the number of speakers from
this party.

SHRI RAMANAND YADAV
(Bihar): Time must be  distributed
amongst us.

DR. RAFIQ ZAKARIA : If Mr. Yadav
does not interrupt me, perhaps I would have
finished much earlier.

As I said, the manner in  which they have
tried to cover the non-Hindus is, for
instance, amazing. How have the non-
Hindus been covered in backward classes?
By saying that those non-Hindus who got
themselves converted from the Scheduled
Castes and Scheduled Tribes should be treated
as such. Now among the Muslims, it is
impossible to find that out because Islam is a
religion of equality, Islam destroys these
distinctions the moment the conversion
takes  place. And after centuries and
decades if this is going to be the criteria—
'that is, to find out among the Muslim
converts as to who were from the Scheduled
Castes and Scheduled Tribes—then it is an
impossible situation. I think same is the
case of Christians also, though in some places
in the South it may be possible.  Therefore,
as far as minorities are concerned, it is an eye
wash.  No benefits whatsoever are going
to accrue to the minorities, and specially
the Muslims, from the Mandal
Commission's Report.  And they have siad
that really speaking the reservation should be
as much as 72 per cent because 52 per cent
really constitute the other backward classes,
apart from

Commission

the Scheduled Castes and Scheduled
Tribes. But because the Supreme Court in
various judgements has said that the
reservations to any group or class of people
cannot be above 50 per cent, therefore they
have tried to bring it down.

SHRI SYED SHAHABUDDIN (Bihar)
: That has been superseded by a later
judgement ofthe Supreme Court.

DR. RAFIQ ZAKARIA : I am talking
about the Mandal Commission's Report and
its recommendations. 1 do not have the
time, but if Mr. Shahabuddin will read the
recommendations of the Mandal Com-
mission, they have said that because the
Supreme Court is coming in the way, they
are only making recommendations as far as
other backward classes are concerned to the
extent of 27 per cent in this 27 per cent..

SHRI V. GOPALSAMY : May I know
if this is the view of the Congress (I)
Government?

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA] : Let
him finish.

DR. RAFIQ ZAKARIA : You please
read the Mandal Commission's Report. I am
not here.. (Interruptions) You will know it
when the Home Minister speaks. He will
speak on behalf of the Government.
Madam, this is not a party question.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]
Would you like to conclude please?

DR. RAFIQ ZAKARIA

Mandal Commission's Report is there.
Government is there to reply. Whatever
Government's reply is, you will know. That
will represent the Government's point of
view. And within the ruling party, there
may may be differences about it. There are
bound to be. Why should there not be?
Therefoie, Madam, I would  strongly
Jrge upon  the
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Members not to be carried away
simply by  sentimental  slonganism
which has been created by the Mandal
Commission. In fact, in the note
of dissent, Mr. Nayak, who is the
Scheduled Caste Member of the
Mandal ~ Commission, has  strongly
disagreed as far as this approach is
concerned. He has said: Well, 1T can
understand as far as the really
depressed backward classes are con
cerned if you want to do something
about: them. But if everybody is to
be taken under the cover of caste and
given these privileges, then
he says that the intermediate backward
classes or the forward backward classes will
really get all the benefits, will get all the
fruits of these privileges and the poor and
the downtrodden among the other backward
classes will suffer in the same way as the
Schedule Castes and Scheduled Tribes,
despite all the reservations that we have
given them in the last three to four decades,
still continue to suffer.

Thank you, Madam, Vice-
Chairman.
SHRI K. MOHANAN

(KERALA) : Madam Vice-Chairman, at the
outset I would like to say that this exercise
of discussion is something like swallowing
an iron bar and then taking a glass of cold
water as an antidote. This exercise of
discussions about the recommendations of
Commission and reports will continue, even
after Commission after Commission, and if
this is our approach to this problem, this
problem will not going to be solved.

Madam, it is a peculiarity of ou r country
that the caste system in its crude system
prevails, in this country. It is said that this
caste system is the creation of God, It is
surprising why this God does not go to other
communities likes Germany, Italy, France,
America or the Soviet Union. This God came
here to India to create a caste system in this
country only.
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Madam, this caste system is not the creation
of God. It is the creation of Icligious heads
and priests. Theie was no caste system in the
primitive  society. In  our  Marxist
terminology it is called primitive
communism. We call it tribal society or
something like that. Originally there was no
caste system. But in the Gila, Bhagavan
Gopalakrishna says, "Chaaturoarnyam maya sr
islam ..." Actually, in the name of God it was
the vested interests who created the caste
system in this country and it prevails through
ages and ages, through years and years. That
is' what is happening. Not only that. In many
cases they have used the caste system for
their own interests. 1 would say that that was
the main reason for the failure of our
national movement.

Madam, even in the days of. the
freedom struggle wc used to hear about
Harijan uplift. What is this Harijan uplift ?
You are giving a piece of soap, or a small
hut or a piece of cloth. Once in a year some
of you are going to the slum areas, for clean-
ing, take a photo and publicise it much.
What is your Harijan uplift ? Why are you
discriminating between Harijans and other
sections of the society ? You always want to
seclude this section from other sections of
the society in the name of uplifting them and
giving them special preference. You are
building colonies for the Harijans. Why ?
Because you do not want to settle the
Harijans within your own areas. But you are
saying, "Wc are giving special preference to
them, we are giving special consideration to
them." No, Madam. You, the ruling class,
want to perpetuate the present system of
caste in this country. Without changing this
approach you can't do anything, you can't
solve the fundamental problem.

Madam, take these socially and
educationally backward classes. What is
happening' is, all the means of production
are controlled by a particular secti6n in the
society and that is
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why the majority of the people tlie down-
trodden are kicked back and they remain,
backward even now.

The means of production are in the hands
of a handful of people in this society. Those
who are interested to protect the interests of
the higher castes are in possession of the
means of production. Any political party
came into power with the help of this
section, they cannot do anything against the
caste system of this .country. I am not
against reservation. For the time being, it is
a must, because we want to give some kind
of help to these down-trodden people, the
backward sections of our community. It is
our moral duty because for ages and ages
and for years and years the upper class
dominated the society and kicked these poor
sections ofthe society. It is the duty of a
cultured society to give some kind of help to
these poor people. To that extent, I am in
favour of reservation. Above that, if you are
ofthe op'nion that reservation is the solution
for the ills, and it is the only solution to
uplift the down-trodden, I cannot agree with
you because that is not the real solution.
Here I do agree with the recommendations
of the Commission in Pt. I, page 60, para 33

"The net outcome of the above
situation is that notwithstanding their
numerical preponderance, backward
classes continue to remain in mental and
material bondage of the higher castes
and rich peasantry. Consequently,
despite constituting nearly 3/4th ofthe
country's population, Scheduled Catses,
Scheduled Tribes and Other Backward
Classes have been able to acquire a very
limited political clout, even though adult
franchise was introduced more than three
decades back.

What is the use of this adult franchise? Adult
franchise and the backwardness of the people
have nothing to do with each other. We know
how to exploit these people in the elections,
and all that. Giving
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adult franchise to these people will not do
them any good. It will not serve any purpose
in removing the backwardness of the people.
Then, again, here it is stated:

"Through their literal monopoly of means
of production the higher castes are able
to manipulate and coerce the backward
classes into acting against their own
interests. In view of this, until the
stranglehold ofthe eoris-tinei
production relations ig broken throuch
radical land reforms, tlie abject
dependence of under privileged classes
on the dominant higher classes will
continue indefinitely."

This is the crux of the problem. You are
saving that you have passed land legislation.
Yes, but legislation onlv for legislation, it is
on paper. You are not bold enough to
implement that legislation. Again in this
paragraph it is stated:

"In fact there is already a sizeable
volume of legislation on tlie
statute books to abolish zamin
dari, place ceilings on land
holdings and  distribute Iand
to the landless. But in actual
practice its implementation has
been halting, half-hearted
and superficial."

The  Commission is hundred per cent
correct. I fully agree with the conclusions of
the Commission on this issue. States
like Karnataka. Kerala and West  Bengal
which have gone ahead with the job more
earnestly have not onlv  succeeded in
materially helping the backwa rd classes but
are also reaping rich political  dividends
in the bargain. Sir, how has it happened ? It is
3 P.M. not bv miracle. In Kerala and West
Bengal and other like State where there is a
strong progressive movement, where a strong
left movement prevails, such land legislations,
progressive legislations could b*
implemented. But in so many other
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States this is only a lip-service. It is not
implemented. The legislation is o, the statute book
but you are not there to implement it because you
want to protect that particular interest those people
who are helping you to come to power. That is what
is happening here. So the crux of the problem is
that by reservation, by extending the reservation or
giving some more reservation to some community
Jjy excluding somebody and including somebody
else will not help to solve the problem. The crux of
the problem is how to remould the society by
cracking down on the present social system by
basic legislations like the land legislation and all
that.

Lastly, Madam, I am not against the
reservation. We can discuss it iu detail. I want to
stress that to assuage the poor people, the down-
trodden people, just for the time being we can use
this as a very little measure to help them to a very
limited extent. But the main problem and the crux
of the problem is the present social system and
without touching the heart of that system you
cannot do anything. For that some basic changes
are needed not mere legislation. Some consistent
movement should be there from the part of the
people. This is a question of clash between two
particular classes. Their interests are clashing with
each other. Only on the initiative of the poor people
and their mass movements this problem could be
solved. So, Madam, in my opinion as a temporary
measure the present system of reservation should
be continued but at the same time the Government
should come forward to implement what it is
saying.

Thank vou.

FTeAman [we  (WiRfa) atgwr
gigewl] : To *Z Tam fag | wrew
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SHRI RAMANAND YADAV:

What do you want to say ? Say it
very clearly.
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SHRI SYED SHAHABUDDIN: Madam
Vice-Chairman after a long winter of
discontent when our country broke into the
spring oi' freedom in March 1977 " Janata
Party came to power. The Janata
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Party had promised in its manifesto and I
shall  quote:

The Janata Party believes that the
disparities that separate these members of
our society from more educationally and
economically advanced sections cannot be
radically reduced without a policy of
special treatment in their favour. It will
accordingly provide preferential oppor-
tunities for education and self-employment
for these sections. In this connection it will
reserve between 25 and 33 per cent of all
appointments in Government service for
the backward classes as recommended by
the Kalelkar Commission.

Madam, we had made a commit
ment to the peonle. But we found
that the Kalelkar Commission
which had been consigned to obli
vion was somewhat out of da te.
The social reality oflndia had been
transformed itself in the 20 years
that have  passed. Therefore,
acting under article 340 of our Constitution,
the Janata Party appointed a Commission
which came to be known as the Mandal
Commission. It is the renort of tliis
Commission that we are discussing this
afternoon.

The first  poit ni would like to submit
Madam is this. Do the Government
have any justification for sleeping over this
report for nearly 2 years ? It took us
almost a political  agitation, nationwide
in its scone, within this House, within the
other House and within  the nation at
large, to force the Government to place
the report before the peoole. It has
taken us another three months to discuss
it. I do not know whether in the next two
years that remain to the present Government,
they  shall move an inch towards its
implementation.
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I have my doubts . I am also surprised to
know from the proceedings of the other
House where the hon. Home Minister took
the plea that they had acted under article
343(3) by merely informing the House that
the Report had been transmitted to State
Governments. They thought that that was
adequate in terms of the constitutaional
obligation of providing a Memorandum on
Action Taken. What the Constitution
demands is a Memo-ramdum on Action
Taken. That, again, does not simoiy consist in
transmitting the Report to some other
Governments, and that, too, without a
deadline. Therefore, it seems to me that so far
the attitude of the Government to this Report
has been callous and apathetic, to the point of
being negl"<?ent. And I -must sav that much
evidence of that in this House has been pro-
vided bv hon. Dr. Rafiq Zakaria who was the
first speaker on behalf of the ruling party.

Madam, the Kalelkar Commission renort
was not even discussed in Parliament. So, to
that extent we must be thankful to the present
Government that they have given us an
opportunity to  discuss the Mandal
Commission Report. The Kalelkar
Commission also was final ly shelved in 1Q6I.
As 1 said, it consigned to oblivion. It became
an exercise in that famous Persian saving :
'Nishistana, Guftan, Bar-khastand.'

Madam, history moves on. The wheel of
history moves on. Human spirit demands
liberation, freedom and justice. Therefore, the
movement of the deprived section of our
people for a fair share of the goods of our
society went on. Several States appointed
Commissions and developed their own
systems of reservations. I shall not go into th«
details. What happened was that over a period
of 20 years we had a variety of schemes in
various States. There were variations on the
same
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theme and we failed to evolve a
national anproach. This lacuna is
sought to be fil*d by the Mandal
Jommission.  The purpose of the
Mandal Commission is that a
national  consensus should emerge
an this question which has heeome
ripe for solution, which has reached
a staee in which it cannot be ignared.
My friends, on the other side, have
:poken af the easte war. I give them
a warning : I you do not imnlement
ihe Mandal  Caommission Renort,
there  will indeed  hbhe a  caste
war  in this  country, You
must  take nate of the siorns
of imnendineg storm on the horizon.
AWnd we mnst try o deal with this
queitinn nat in terms  of  party
politics but in terms of the nation
as a whale, and in termz  af  the
rasentinl nrineinles of  aur national
life, which says that the eatire world
s our family.

Madam, when T loaak at the
recommendatinns o the Manedal
Clommission  which  are  contained
in Chanter NIT—and Chanter
NIV gives a briel summary an-naae
03, it seems t0 me that  nabads

an disaeren with maost ol the
recammendations aC the Coammis-
1n about  special facilities, pre-
[erential treatmant in elyeation,
ete, The point of contention is the
reservations. Now, reservations
has been criticiserd as a princinle oy
AT conunts. Some neanle  eriti-

cize it on erounds ol meric. 1 have
o symmathv with that argument
at all, | hr-i,-”v tnlu-hn'l nnnn [I“-
e same time aen. [t is simplv
beyond haman  mnssibilities o
define ‘merit® ahjectively, to measure
it nrecisely and to annlv it justly.
And, therefare, the saonner  we
set aside and damnalish this, Shibbo-

Irth of  ‘mer't’, it is for the coun-
try

I'he second thing which has heen
argued 15 that the svstem of res-
crvations shall lead to deteriaration
in the standards ol administration.
Well, we all know what the stan-
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dards of administration are. Can they really
go down lower than they are now? Also, I
would like to place the examples of various
States where reservation is in full swing. I
have just been to Kerala where alomost every
community derives the benefit from the
policy of reservation. Can we really bring
ourselves to say that the administration of
Kerala or the aditinistration of Karnataka or
the administration of Tamil Nadu is in any
way inferior to the administration of the
Central Government ? 1 am not ment'oning
those States which are well known for their
maladministration, because they simply don't
stand comparison.

SHRI V. GOPALSAMY
They had reservation since 1950.

SHRI SYED SHAHABUDDIN:
Therefore, 1 have no sympathy with
this argument eiher. But there are
cedtain aspects of reservation
Policv as practised in our country. We can
always learn from our mistakes. And,
therefore, there are certain aspects which
need to be brouaht out and there are some
asoects which I would like to place before the
House and before the Government so that if
they really want to extend the principle of
reservation, thev should take into account
some of these points It is said that the result
after 30 years in the case of Scheduled Castes
and Scheduled Tribes have not been rea"y
upto expectation and we cannot reallv find
peonle to fill im the available positions. Well,
if the results are so meagre, then in fact there
should be no resistance to extending the
principle of reservation. There should be no
cause for worry, nobody's share is likelv to be
taken away from him. There are reasons why
the results have been meagre. The results
have been meagre primarily because adequate
attention has not been paid to educational
advancement of our  deprived sections.
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It has been said, for example, that
reservation will lead to perpetuation of caste,
create a vested interest among the
beneficiaries. Nobody likes to be labelled back-
ward perpetuality. The fact is that our society
has not moved much beyond the stage in which
it was in 1950. And, therefore, the principle of
reservation has to kept up for some time.
Indeed, Prof. Madhu Dandavate said in his
speech in the other House that so long as
untouchability is there, we shall have to keep
reservation. Thirdly, Madam, it has been said
and indeed that is a fact that the benefits of
reservation are often absorbed by a very thin
layer of the society at the too. A thin section
continues to be benefited. But there is some
menning in this. In fact, I would plead very
strongly that no ramilv which, has benefited
once from reservation should benefit a second
time from reservation. It may be argued that
when the father has gone into service hy virtue
of reservation, on the basis of reservation, then
the son should not he permitted to take
advantage of reservation. That benefit should
Dass on to another deprived family. Finally, it
has been said that if you apply reservation in
promotion—as it is being sought well, it does
create a certain amount of topsyturvydom. It
means that some times a junior becomes the
senior of the person he worked under.

I personally believe in the principle of
equity. Once we have brought peonle on one
line and given them a signal to run, there
should not be a second advantage. The first
advantage should be there. They should be
hrought on the line at the commencement, at
the beginning. And after that they should be
allowed to run their course. There should not
be a second advantage to the same person as
it should not be to the same family.
(Interruption). All that T am arguing is that
there is no iustification for a second reserva-
tion either in  favour of the same
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individual or in favour of the
same family. It has been said and
I think again there is some justice

SHRIV. GOPALSAMY: You
refer to promotion also.

SHRI SYED SHAHABUDDIN: I am
coming to that. It is also said tnat the officers
who come in under the reservation quota are
often very timid; they always carry a chip on
their shoulder; they can never stand up, they
can never face and they can never take a
strong decision. Even when their own
community is being suppresssed or its
interests are affected, they never take a strong
decision I can testify to this. I can say that it
does exist in our society. But the answer is
not in cutting away the reservation but to
create a better moral fibre in our people and
our officers. And it has been said finally—
and I would stress this point—that there are
also poor sections in other classes of our
society, they have the same disadvantage,
they suffer from the same deprivation. As
Shri Jagjivan Ratn has said. "My daugher can
take advantage of the system oT reservations
but my cook's son who is a Brahmin, cannot."
I think that is a built-in. unfairness. Therefore
you have got to ensure somehow that all the
deorived and underprivileged sections of our
society are brought within the purview of this
scheme of protection. Finally, no crroup is
homogenous. That is another asoect to be
kept in mind. When /ou talk of sav the
Harijans, well the Soical structure is such that
Harijans really consist of so many castes and
sub-castes. You talk of the Brahmins.
Brahmins are not just one homogenous or
monolithic who'e. ThPre are Brahmins and
Brahmins. And, therefore, some time a
auestion will arise how the different sub-
sections within the same section of society
are going to benefit.

This point vou must keep in mind. I have
certain idea about it and I shall come to that a
little later.
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I Shri Syed Shahabuddin] Madam, the point
is, here in our society, the social reality is
such that we are not very far out from the
system of ethnic injustice that sometimes
operates in other parts of the world. You
have the caste system today despite the
social mobility ,despitc horizontal and verti-
cal mobility, that has been generated in our
country and it continues to exert its
pressures. In fact, in the words of Rabindra
Nath Tagore, it continues to be a gigantic
system  of  cold-blooded  repression.
Brahmanic society continues to be
dominant. The minorities, the scheduled
Caste, the Scheduled Tribes, the backward
classes have very little share in the goods
and services of the society. It has been
calculated that io per cent ofthe people
control or exploit 90 per cent of the goods
and services of our society, and you know
what politics is. Politics has been defined as
a system for distributing the goods and
services ofthe societv, who gets what, how,
when, how much? That is what politics is all
about. We have sections of our society who
do suffer under social disabilities. Untouch-
ability continues to create social stigma.
There are sections of our people who are
educationally backward and, in turn,
economically backward and they exert no
administrative influence have no hand, no
finger on the levers of power, no real share
of political power, they may have of course
the right to vote. And in fact, we also see the
glimmer of hope that the caste system is
slowly gettine; eroded under the force of
modernisation and urbanisation. But the
process is so slow that unss you really
introduce a catatalyst inleociety, wc will
never be able to save ourselves before the
storm breaks

SHRIV GOPALSAMY : In
certain quarters, it is getting strengthened
SHRI SYED SHAHABUDDIN :
May be now Madam, it has been argued
way  should people hanker after
Government jobs ? People do
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hanker after Government jobs because in our
society which has still not shed off aU
its feudal values, Government service
means social status. It means something,
someone to look up to, someone to go to when
you are in distress or in trouble because that is
how our system operates. We are still only in
the first level of political consciousness.  In
the first level of political consciousness, you
only think of or your awarness is only limited
to yourself, and extended to embrace ycur
tribe, your clan or your caste,

[the Vice-Chairman (Shri Ladli Mohan
Nigam) in the chair

And that is why, as it has been argued by
the Supreme Court, caste is there today in our
societv as a class, a class not in the Marxist
sense but in a social sense, and manv a time
the svstem of economic exploitation coincides
with the system of social exploit ation.

Where have we gone wrong ? We have
gone wrong because whatever we might have
pledged to our people, we have remained
economically backward and politically we
have confused shadow with substance. We
have the framework of democracy to which
we do the Arti from time to time but the spirit
is slowlv bemg eroded excent the feelmg
ofthe people th«ft thev have the r'ght to vote.
About education, we have not been able to
fulfil our pledge to the people for providing
uniform compulsorv pr'mary educaton. If that
had been done, perhaps, todav resfcrvatron
would not have been necessary. But educaton
never rece'ved the high pr'orty that ‘t should
have rece-ved under our svstem of plawrng.
We have not, nvested as we should have
done, -*n develop-'ng our human potential.
Our eht*'re plam

cess has been distorted bv the ‘n-fus'on of
ei-'t'sf: tendency and our acceptance of el't'st
goals and ‘deals. And about power, we have
been talk'ng about power to the people and
vet there has been an ev'dent transformat'on
of the power svstem mto a more and more
centralised system. Wc have denied power
to
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the people and I am not only talking
of power to weaker scctions of the
people.© And topping it all we have
developed a system of institutionalised
corruption. (Time Bell Rings). We
have developed a system in which
money means everything.  Those
who have money, can get anything
done. They can get away even with
murder. Money power determines
and influences the election, the
achministration, determines what the
executive will do for you. What
the judiciary will do for you , what the
system will for vou. Therefore, if
you remain poor and  if von
cannot grease the palms that hold
the levers of power, then, you simply
exert nn influence.

That is whv, it hecomes necessary
that every section of the society
should he represented in the power
structure.  Therefore, Sir, T would
plead  that while the system of
reservation as we have practised in
our country micht have given rise
to seme econtradictions, suffer from
some limitations, someinconsistencies
some  weaknesses, some  deoree of
imprecision—still,  reservation is a
necessity for aur societv.  But  you
have to define hackwardness in a
more scientific manner, as has been
sought to he dane by the Mandal
Commission, Perhaps, if T mav
venture, T wonld eemsider hackward-
ness synonyvmons with anvthine which
is belaw national averags. 172 parti-
cnlar granm of peaple have less doctars
which is helow the national average,
if they have less officers than the nation
as a whole, il thev have less engineers,
less graduates, less food |, more disease
and less land, they are backward..
Backwardness shauld be defined as
anvthing which is below national
average, Tt is in this sense that T
would  plead  that reservation
shonld be defined on erounds which
would include not only social and
educatinnal backwardness but also
econamic  backwardness. But T
would not like the entire reservation
quota to form one single pool. This
poal needs to be compartmentalised
among the various recognisable sec-
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tions of the people like the Scheduled
Castes, the  Secheduled Tribes, the
backward classes and the minorities.

Now, reservation, in my view,
should alsn be extended to the private
sector. Why should it be limited
only to public employment or Govern-
ment service?  Those firms, those
private firms, which do not adopt
fair employment practices, cannot
be licensed away. But they can be
forced out of the system of consessions,
privileges, permits or quotas because
those are concessions, and not
legal rights. Thev can he taken
away if a particular firm does not
adopt fair practice in employment.
(Time-bell rings)

Sir, T would take one minute more,

(Interrruptions)

Anv system of reservation which
might be adopted should be lonked at
and reviewed every ten vears.
Maximum  facilities, as has heen
sugeested by the Mandal Commission,
should be provided to the backward
classes. Fducational and training faci.
lities and incentives chauld be provided
to them so that the drop-out rate
among the lower classes is reduced to
as low a level as possible. There
should be programmes of economic
regeneration. You may eall it a
20 point or 25 point or hundred
point programme. It does nat matter
to mwe. But programmes which
are directly  linked with the life of
the npeople, their  housing,  their
medicine, their basic needs, program-
mes like distribution of land among
the Tandless peonle shonld be given
the highest prioritv. Programmes like
adult  education, like the food-for-
work programme, which  eenerate
emplovment should be  given the
highest priority, so  that ° the
man, the family, can really go in for
education,

We are participating in this debate
not as aritual. We should not content
ourselves by simply paying lip-
service to this great nation or to the
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human ideals that we have.! The Mandal

Commission Report should not be treated as a
gimmick. It is a cry of anguish. It is a cry from the
corridors of history. We should listen to it. We
have got to listen to it. We cannot ignore it. If we
ignore it, we do it at our peril. We have a moral
obligation to uplift the deprived and the wretched
of the land.

I have a number of points as to now the
system of reservation should be carried out.

In the end , I would say , I am in favour of
implementation of the recommendations of the
Mandal Commission. I would like these
recommendations to be implemented. We should
not try to bury it as Dr. Zakaria has done. We
should make it the foundation stone for a new
socioeconomic polity and a new India of our
dreams. Thank you.

At A AN (A 93w)
YA WY, §F Wy T FI
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qIETAT, 98 1953 ¥ wrTaTdE
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T Faat (W 1955 § T &7
& wf Ffsy wreadm srAaw
e fotd i qewre & fad g
¥ wratfaa o fear A TId ger-
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T @ fasd
wr 4 ’j

It 7 dr F=T Tee.
T, edmia =Ty
d2r F wdd wiT wrA arE WA
FET |

we ¥ X oy 8 o7z gvan
FEN AT J7 ¥, IR T A
orT qEdT #7Er Sfr & Fr F s
wfadas & F1< AW Az T4
faare a¥ 1 227 T FvAEr sadem
qAM T, IT BT AR T AT FA
WIF g, WIrEt /AT P OSE 0
T OATHT F oG A AT w0 AT
wiFar sz s g fram & &
T fearE g0 A Hr Tree fae

DR. (SHRIMATI) SATHIA
VANI MUTHU (Tamil Nadu):
Mr. Vice-Chairman, 1 thank
you for the opportunity given to
me to participate in  this  important
discussion. The Mandal Com
mission submitted its report to
the President of India on 3Ist De
cember 1980, and then there was
much delay in laying on the Table
of the House the report and the
memorandum  of action taken thereon,
which was done on 13th April 1982.
I thank the Government for giving
us an  opporunity to  discuss  this
report today. The Mandal Com
mission report created a nation
wide interst. Almost all the fo
rums of our nation have dis
cussed this report and given their
reaction. The Mandal Commis
sion has done a good thing in de
fining the backward and the most

backwardcommunities.So

far as the Tamil Nadu Government is concerned, I
am proud to submit to this House that it is far
ahead in implementing the Directive Principles of
the Constitution ..and creating a good atmosphere
for the development of Scheduled Castes and
Scheduled Tribes and other backward _ com-
munities. In this  connection I
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I may refer to paragraph 2, page io of Part-I of
the Report. It says:

Tamil Nadu has been the pioneer

in providing special conces
sions to OBCs. As indicated
in para 2.1, in 1927  Madras
Government  had classified all
the communities of the State
into five categories under the
famous Communal G.0. and-
earmarked separate  quota  for
each group for  recruitments to
Government services. Then
Justice Party was there.
We come from that Party. This
system continued till 1947.

In 1947 in
pressure  from

view of mounting
backward cla

sses, the Government revised

their representation as
follows.

I am not going to read this: They

have been divided into five groups.

Their quota has been increased

now. In 1957 the quota was in

creased. In 1951 this quota was
increased to 25 for backward classes

and 16 for Scheduled Castes.
During the period when DMK was
in power it was increased. Now
in Tamil Nadu, the Government

under  the leadership of our beloved
leader, MGR have increased the
quota to 50 for backward classes and
18 for the SC&ST. It is necessary
to eradicate caste system. Our
country has many  castes, many long
urges and many cultures and each
caste gets its own separate identity.
To create unity among all the castes,
steps had been taken by such emi
nent leaders, both religious and
political, like the Buddha, Periyar

EVR, Mahathma Gandhi, Dr.
Ambedkar, Peragnyar Anna and
Vivekanand. Yet we do not find
any  noticeable change in the caste
structure of our society. Separate
tendencies perpetuated among all
communities. There are many special
castes dividing each  and

every human being and even after 35 years
of our independence we
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do not find any appreciable change in the
outlook ol our society.

Even among Brahmins we find many

special castes such as Aiyars, Iyengars,
Trivedies, Chaturvedies, etc. Even
among our Tamil Nadu Christians we
find Nadar Christians, Mudaliar

Christians, Chettiar Christians, Harijan Chris-
tians, etc.  They do not intermingle and do
not inter-marry, any of them do not even
dine at the same dining table or dining houses.
The Tamil Nadu Govenment has arranged
and is encouraging inter marriages and
inter-dining specially in the Hindu temples
where the casteism is in its high peak. The
Government arranges big feasts in all the
Hindu temples, specially on days of
Indepencence and Republic and entertain all
the communities. All sit and dine together
and many of the Ministers also participate on
such occasions.

Mandal  Committee  Re
classified people as
Non-Hindus.  Caste
among the  Hindus.
Non-Hindus consist of converts,
namely Christians converted from
Hinduism, Islam and some other
communities. Casteism exists only
in  Hin'duism. Nobody can dispute
this. Among Harijans we find several
divisions such as Pallars, Parayars,
etc. Though they are down-tro
dden communities, they do not
inter-marry  or inter-dine. In  some
places no pallar goes because it is a
Paraya street. Similarly, if
a Paraya takes water in a Pallar village, it will
not be approved. So, casteism is so deep-
rooted. I do not find this kind of disparity or
casteism in other religions. Casteism is, a
social evil or the progress of our nation. We
may not be able to change the outlook of our
society. Under the Directive Principles of the
Constitution, provision is made up to 22.5 per
cent for reservation of jobs for the
communities belonging to Scheduled

In the
port, he has
Hindus and
ism is  more
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Castes. In regard to the communities
which are socially and educationally
backward, the State Governments are
authorised to take necessary action. We get
special provision for the appointment of the
Commissioner for Scheduled Castes and
Scheduled Tribes. The reservationis not
implemented properly, and it is only 4-5 per
cent which is implemented. The Mandal
Commission has recommended a provision
of 27 per cent for backward classes. But I do
not think it will be implemented properly
because we have found  that for the last 35
years since our Independence this policy of
reservation has not been implemented.  The
reason as I view it is that our heads of
departments are high caste Hindus. They
never like to uplift them pnd they feel that if
these people are given equal status then they
won't give their respect to them. So our
society is based on caste and religion.
That is why Mr. Mandal has a motto which
says on the first page itself: There is equality
only among equals. To equate unequals is
to perpetuate inequality.  So there is equality
only among the educated people, equality only
among rich people. The rich, apart from
any other community, agree to sit and dine,
inter-marry and everything. To unequals
they are not eager to become equals. So
this is the motto of Mr. Mandal on the first
page itself.  You must see, Sir, on pages
14 and 15 he narrates how casteism was
deep-rooted and how it was imple-
mented. He is referring to many books and
tells how casteism was created, how the
low-caste were treated, how non-Hindus
were treated, how they were not allowed to
read, how they were not allowed to own a
house or acquire  property, and so on. If a
'shudra’  acquire property it i.° not alk wc d,
Even if a 'shudra* commits a mistake he
is punished, how the king should see that he
is punished. All such things are here. It
is  described how casteism was treated and
how it penetrated into the grass level of
Society.
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Now, I welcome the suggestions given by the
Mandal Commission.

SHRI ARVIND GANESH
KULKARNI (Maharashtra):
Mr. Vice-Chairman, Sir, I only want to draw
your attention to the fact that an honourable
lady Member is speaking; she is an ex-
Minister, and she is a person coming from
that community. There are only four
Members on the Treasury Benches and we
are 18 here. And the Parliamentary Affairs
Minister claims here that they are more
interested in the backward classes This is
just for your information That's all.
(Interruptions) Sir. this is only a lip sm
sympathy.

SuHw s o (Wigs HiEga ffnE);

SHE THQLAZ A § WL TG WK
fags, ov wTa 2 1 g "l =is
g o @+ f;

DR. (SHRIMATI) SATHIAVANI

MUTHU: Sir, the suggestion given by the
Mandal Commission for making a provision
of 27 per cent reservation of jobs for
backward classes will, I hope, set all contro-
versies at rest. In regard to Tamil Nadu, we
have made many changes since 1927
encouraging the communities belonging to
Scheduled Castes and other backward
groups to come forward and get recruited in
Government services.

Now, we have come forward with
another step. As an. hon. Member just now
mentioned, casteism has come only because
of  Hinduism. I don't think  that many
will dis-putethis main reason. Even Dr.
Ambedkar wanted a Harijan should become a
priest in a Hindu temple. ButtheAIDMK
Government enacted a legislation that
any  person, irrespective of his caste or
community, can become a priest. This was
contested in the Supreme  Court, and was
not agreed. Sir, our Government appointed
Justice Mahajan Commission which has
made a specific recommendation in regard to
the appointment of priests. = The Com-
mission recommended that any
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person irrespective of his caste or community,
well-verses in the Agamas may be appointed
as a priest in the temple. As I said, any
Christian can become the Pope, any Muslim
can become a Mullah, but no Hindu , can
become a priest. The Untouchables are
Hindus, the backward. classes are Hindus. But
they are not allowed to enter the temple at all.
That is why Dr. Ambedkar demanded that any
Hindu, let him be from any community or
caste, well versed in the Agamas should be
allowed to become a priest. This was taken
again by the DMK Government. Our AIDMK
Government has taken it up and the Mahajan
Commission was appointed. And they have
suggested that any Hindu, well-versed in the
Agamas, should be allowed to become a
priest.

Sir, now, I would like to request the
Government one thing. If you are so keen on
implementing this Mandal Commission's
recommendations or if you are very much
interested to do away with casteism in our
country, and if you want to help the Harijans
and the downtrodden communities, I would
like to request the Govenment to come
forward for making necessary amendments
in the Constitution so as to enable our State
Government to appoint persons from among
all the communities as the priests in the
temples. To eradicate the casteism in our
society, it is an absolute necessity. Unless a
person belonging to Harijan or other
backward communities feels that he is equal
among all others and deserves to get any
appointment either in the Government office
or in the temples, the recommendations of
the Mandal Commission will have no
meaning. I request the Government on behalf
of my AIDMK Party to ome forward to bring
the necessary Bill or- amending the
Constitution in the matter. We are not
against the Brahmins; we are against only
Brahminism. But actually in Tamil Nadu,
Sir, now
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the clash is not between the Bhramins
and the Harijans, but the struggle is
between the  Harijans and  other
backward classes such as Kalian,
Mera var, Vanniar Thevar,
Ahammadiyar, etc. Hence I request the
Government to enhance the Government
assistance, particularly Central assistance
for special component plans for the
Scheduled Castes. Likewise, 1 request the
Government to give more financial
assistance to the backward classes also.

IggamIw (¥ wWEF HigA
farm) : 8 fgaT =¥ ¥ A 14
foaz goq & &7 &

SHRI U.R. KRISHNAN: (Tamil Nadu) :
Everybody is consuming more than the time
allotted.

DR. (SHRIMATI) SATHIAVANI
MUTHU: 1 am finishing, Sir. Not only
reservation in employment or in education,
but socially and economically also, these
backward classes should be given assistance,
and they should be given jobs.

Thank you, Sir.

it IWME aEg FIOATET
dt, & waar Far § f@ dwad
T FHIOA wIA F  gAraiaeT
Hoaar ar #er A A e fae
- f fredeemay 2 7 SETAI 72 71 0
YAATENA IR, A Ay §
FiEm f& fggerm a1 o ey
217 § 9 97 § 9w wwmw
T | qF awEm 3 &5 wEne
fergeam 0w d@v gwram q9-
frgs #=@r # Tar gw ozt g
faeen w3z fawle @1 1 IR
72 femgerm ® dar zmw @F &
mAT R wrgAfar § oA aww
st | wwr ot oew A & fire
g AN H/IT 9T WA 9,
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SHRI ARVIND GANESH
KULKARNI: Mr. Vice-Chairman, Sir, I just
want to say that there is a discussion at 5
o'clock. It is not possible to take it up today
and if the hon. Member agrees, you can p
stpone it. The Deputy Parliamentary Affairs
Minister' will find some other time for it.

Members want to speak on this Mandal
Commission Report. That will be better, Sir.

W AW AT MR (T
W2w) : wa sl qE ¥ Gaore
LU

o fuT 25F w (fami) @ feewy
e ATHY, 4g WIS § oger @ v
ar | qrd & @A % Aglogen |
- . ()

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, I want to make my
submission. Let us take the Half-an-Hour
Discussion also. But the discussion on the
Mandal Commission Report should be con-
tinued tomorrow. That is my submission.

Fuammaer (st STl wWEA
™ ) . ww 4 fod o
foowq gFt 3@ 9T w1 FEAd
feqr e & I o s QO @Y
wroar | foma 2w % anr sdT AT
Ay & ag a1, A 3 oAas wne
& |

Sf gAY TG . wIe Wared

T A & Aar fAvyaa fEArsed
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A W oy T WA osww ¥ oAl
qrar f5 maofts g St @
gwa #@naae g afaeEfar §
oGt w7 ¥ Wy wd gmw yw AW E
fwm dzaigedr wwdr ¥ mrogmr
qr f& dza wartwr @1 ol qu
wTH AT FIAT ) T AT § oW
| AT Al FHw 05 07 0w ARy
A g, #er am aw mw A 4@
Tgg &Y A wrw g = grin

SHRI V. GOPALSAMY: This
isan important matter.

SHRI KALP NATH RAIL Let me
say.

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM) : Let him
say, please.

qF wENA'G T ;AW HRIEA,
ag a3 g9 f& wE @ an unet-
L0/ G £ B D 1 B 1 - |
ofeq el ArgT S F w9
A WME S S g A §
fore wm famr @, g«fao ars &)
ded 49 T4 § g am 6 Weh
WRRa G ward g |

SHRI ARVIND GANESH
KULKARNI: Mr. Vice-Chairman, Sir,
please listen for a moment. He has referred
to my intervention. I intervened only to say
that there should be ample scope for discus-
sion on the Mandal Commission Report.
The Half-an-Hour Discussion can wait for
some time.

FuaRm ™ (=1 STEE iz
fom) : Wy W oM EET AT
CEGI G e =0

Wl sadtm SHE AT
% UF WIET FY A 2 7
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But it should be tomorrow, not the day-
after.

& wore ww - gw Rt W
2

SHRI JAGDISH PRASAD MATHUR:
Has it been deferred for tomorrow, Sir ?

JeeTeTE (s AwEEl AW

famm) ¢ 7w, i @l & fddEw

FEM F 4 OUAT GG HET A
Fe ard | AT Fo "o TR |

SHRI KRISHNA CHANDRA
PANT (Uttar Pradesh) :
Sir, the founding fathers of this country were
men of vision. They committed themselves
to the transformation of our society, in actual
fact the transformation of an ancient society,
into a society without exploitation or
discrimination, a society with justice .and a
society in which equality of opportunity
could be created. But against the backdrop of
poverty, which was a reality in 1947 and
which is a. reality today, it was not possible
to do this overnight. So these objectives were
included in the Constitution, in the Preamble
in the Directive Principles and in the whole
scheme of the Constitution. The reservation
for the Scheduled Castes and Scheduled
Tribes is one of the important weapons' for
this purpose. I do not want to g o into that. I
think it was necessary and I think it still is
necessary. And I think that despite the few
criticisms of tlie details of  the
implementation
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of the reservation principle whicii have been
made here, on the whole the reservation for
the Scheduled Castes and Scheduled Tribes
has resulted in the amelioration of the
conditions of these communities.

Sir, there is a ferment in India. New
communities are coming into the field of
education. The zamindari system was
abolished. The kisan who tilled the soil came
into his own. New communities acquired
wealth. There is a desire to participate in the
political life of the country, in the economic
affairs of the country. This is legitimate. The
kind of society which we wanted to form,
which the founding-fathers foresaw, was a
society in which inequalities would be
removed. Therefore, they gave education a
key-position in the scheme of things. Any
step that is taken in this direction is,
therefore, to be welcomed. And both the
Kaka Kalelkar Committee Report and the
Mandal Committee Report broadly fit into
the broad scheme of things. Sir, the only
point that sometimes bothers me, while
listening to some of the speeches also, is that
when you have a good objective, a noble
objective, the steps that you take to achieve
that objective must be in harmony with that
objective itself. And if the objectives is to
form a casteless society, if the objective is to
form a society in which all arc equal I know
it is a very difficult task, but if this js the
objective— then at each step we must not
create a society in which caste becomes a
factor of division and in which the
stratification in our society, which is
unfortunate, becomes calcified, becomes
strengthened, because that will vitiate the
process and will take our goal farther away
from us. Therefore, while social mobility is
there, we have got to see also thar whatever
we do, We do not perpetuate caste in the
name of
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removing caste barriers. That is important.
Therefore, whatever step we take must fit into
the broader framework which we have in
mind. I think Gandhiji's dreams can only be
achieved if we keep both the objectives and
the means, the ends . and the means, in mind.

The questionis notofa few people in this
House. Crores of people are  involved.
And there is no doubt that the economic op-
portunities  in this country have not grown
fast enough to accommodate the rising
aspirations of the people. But so far as educa-
tion goes, can the same be said ? New education
opportunities have come up. They are
not being used by the people for whom
they are meant in many areas. That is
because the economic factor comes into play.
I have seen schools in rural  areas where
even those who get scholarships do not go.
Even children whose education is free, who
are given scholarships,  incentives,  do not
g0 to school  because their parents see
the educated unemployed in the village
and that is such a disincentive that they
would rather use their children  for some
immediate income than send them to
school.  Now here is an  economic factor
which is  operating all over the country.
Therefore, with all our goodwill, I do not
think making speeches here is going to
change the situation so far as these sections are
concerned unless we go deeper into their
problems. So the question is that when so
many people are below the poverty-line, when
we extend this principle, how do we do it ?
What should be our approach ~ ? I think that
emphasis must be placed on  the economic

criterion. Because, there is nothing more
demeaning in modern life and there is no
greater handicap than poverty. And

that  is something which all of us have ex-
perienced in public life, all of us who have
travelled over the length
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and breadth of this country have seen what
poverty does to people. Therefore, in our
country which has adopted a socialist
approach, we must understand that caste
and class in this country have a strange
relationship;  they are largely co-terminus,
as Mr. Shaha-buddin said, but perhaps not
wholly, and the realities of the rural society have
to be taken into account. There are the
miserably ~ poor people. Now, those who
say that among backward classes there are no
poor people, they are not seeing the reality.
There are very poor people  amongst the
backward— classes. It is wrong to say that just
because  there are also relatively prosperous
people who own land, who have  benefited by
irrigation and who today may be relatively
better off in the rural community, there are no
others who are very poor, who come within the
broad category of backward classes. So we
have got to see that these persons who qualify
for special assistance, that they catch up with
those who are ahead of them in the race for
development, in order to  create a kind of
sociey which I mentioned. They are the weakest
in our family, in the family of this nation and
they must be helped.  Therefore, all of us
have to approach this problem not ont of
charity but as their right as the weakest members
of this family and we have to give them this
right.

I would prefer what some other friends
have also said, that there should be
compulsory universal education. It was
provided in the Constitution; it is mentioned,
but, as I said, it has not become a reality. And
I have mentioned one of the factors
responsible.  Here is a kind of approach
which 1 would prefer, that if you have

compulsory education for aU, and if you
help these who do not have the means, to
send their children to school even if there

is a silght element of
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coercion in making people send their children
to school, I would welcome that, because
education is the key, training is the key, by
which all these sections who today are dis-
abled, who are below the poverty line, who
are hopelessly poor, they ean see a better
future, children can see a better future. So, this
is the approach which I would recommend.

Now, I would mention briefly
because I know we are short of time—

there is the question of other commu
nities or other religious communities,
other than the Hindu communities
that is, the Muslim  community, the
Christian community. Now, I
know that there are some communi
ties mentioned in the Mandal  com
mission report.  But really  speak-
ing, basically I have always felt

that we in the Hindu society who
are opposed to caste factors ancf who
are rather sorry that even after 35
years of the independence the caste
factor seems to be coming stronger
in our life rather than weakening,
that we observe this factor with some
dismay, and here we are taking steps
which will lead to the induction of
this pernicious principles of castes
into communities which are basically
far more  socially equal like Islam.
After aU Islam and Christianity are
noted for the fact that social equality
prevails there and has been aweak-
ness of  Hinduism that social
equality does not prevail in Hindu
ism. We are today —doing some
thing which may will introduce this
element into these religious commu
nities  also. Can we not find some
other wav to genuinely belp the poor
the socially and educationally
backward in these religious communities
without necessarily bringing in the caste
element ? I would request the Government to
consider whatever assistance can be given to
them, to see whether this approach cannot be
adopted.
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Sir, as I said, the economic factor must be
given priority. I would think that the Janata
Government, amongst other things, had
adopted an Anthyodaya  approach I  was
thinking in my own  mind whether this
particular kind of approach a beginning with
the poorest and an educationally and socially
the most backward, cannot be adopted. In
many cases they are the same, but in some
cases there is some difference those who are

economic? ily most backward have the least
chance to come up in our society. Unfortu-
nately the materialistic principle  is going to

operate for more quickly than anybody has
expected. When this, is a fact, unless we can
help these people, I do not see how they can
come up. Can we not think of including the
poorest  and the weakest and than more
and more I copie in this programme ?

I come to my last, point the
speaker before me spoke of "'wami
Vivekananda. 1 was then  remind
ed of a series of social reformers
during the last ioo years, such as,
Raja  Ram Mohan Roy, Dayanand
Saraswati and Mahatma Gandhi.

We had thus a series of leadership
in our political life and public life
and religious life who have
carried out social reforms and who have led
renaissance movement s in this country and
who had fought against the evil in the Hindu
society, and with great success. Arya Samaj
movement will show how successful it was. It
has thrown up leaders like Chaudhuri Charan
Singh and people who havo fought against the
caste principle. They should plead for a
principle, which carries the social reforms
forward and not backward. I am talking of
general principles. It seems to me that we are at
a stage of evolution of our society when we
should encourage vertical Integra tion within
the Hindu society and horizontal integration
with others. It should be a  bottle [which,
if
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shaken up, will new mixture.
That All the
walls should break. Or, should we strengthen

produce a

is tho concept  ve should have.

the walls that separate us  ?

In the end, I would plead for a certain amount
of caution. If we introduce more principles which
will divide us, it will create problems in the future.
While I agree with the objective , I think .our
approach should be one which will not create
problems in the future. This is basicially my plea
to-day and I would once again plead that for the
modern socierty which we have to form in order to
face the challenges of today and tomorrow, this is
the only approach that will be tenable in the long
run.
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¥ IUST ¥ T UWAT & WY THd-

_ HEq wHraA & e #
fog Ao & wresor &7 @ 99T 7@
2, sun dafuy gfaad 27 a3
Hr & 9T 9 @R A% gam &
qreTEa & %Y arg wdr 7 @ arfe
At g % foee Wit swwe ad
% S § S wview grerw § G
Wit | ol % wrfae ggest 9w
AT T w= G A, I | S e
ver 9% 48 ¢ fw viafos gfead @
W W B2 HIE Y Y dreied
faray s arfa wTer & ST e A
W opr g, foedt snfe & o & ol
gree W gETC gl 9% | w| av #r§
WAHE T gl WTET 1 Wt 4 of
AU T EE | O WMWY J wE
WAE § WER  FHA F
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T T i

[13 OCT. 1982 ]

of Backward Classes 306
Commission

nefme drmey © ffr w5
W, WiaE agmEr o
AT HETS F AEAR A T A

2w & faq wrfas

S fe WETATtET R AT Ty
EZEa i ot O B e B e
wn @ o An T e 2T g
WIT Ay AT 77 A, AT o
off &, wewr wawmw fOf Ay enm o §w
4w ATy § OWENE ¢ 1% AFrwr
W = et fzm g W ag ol
FTE T oETSTT a7 Wi FEwr
WA ¢ @ F oaraT av qrase
ferermr ¥ ot @ w7 wx

fegme 1o smwedt & g=bay

F1 wET? WV WeT 9w o
T W OWITET A GES 7T W
TN U7 GEA ZU Wy § A A7
¥ OWISTET oAt AT e g aea
gufaw famn mar 1 a0 " g
FEH W OAE WD d6ET §OOT 90
I R & ww e A A
&1 T FCT E 9ua Tou W AT FeA
T F1 AI0AM T AT FOF
Wy wta 2 ) {7 SEAR ag g
2 mroam Fgt s A, oA
§9 Tl &1 61g faar wg, @ &8
i@ wdt v # gfame faw bew
Aawn 1wl 21% 2 A A 1T
& W 3w #1 A7 w1 qwd oy sava
81 31 o v ag & e T wTEre
e & fagra #t Atefai § =y
T qv aft | Ty avw gz ¥
¥ g # oft sl § g
¥ fagwr st e afgg . s
% ®igam &1 9% 2 afaa gwE
TE A TrET T2 Gania A
9z greswm &1 fagm wfaam ©
et Riaqiled § Wiw @A A
el ¥ fagra &1 706 o1 @)
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"(4) Nothing in this article shall prevent
the State from making any provision for the
reservation of appointments or posts in
favour of any backward class of citizens
which, in the opinion of the State is not
adequately represented in the services under
the State."

ot ZATT AE AT qWE A9 a0 AT
araa gu g0 a1 fa Al & oaev
frgdr w@ifaal &1 forEad ady a7
&, o Adl @ wiag F gaifas
I =97 & waifaw it sw@ §w
uiw? ot faf @ # 3% qiwdl 7 qg0d
g1 drwieal # fogdr wifaan &

aeae  wiaAfge 4 W § SwiaT
¥ wfa fewedr wiifodi & gads 7@
et w®al 2 97 Atwier 7 fradt
fa F & w1 wfalqfama sarar g
ar wericd g i fafaw fasg &
i fag ava g aaifam f&a sq 2
I AN AW AW AT A HIE
Wma v faa qwd 2 zafan
TR A Wi g N AR ¢ 1% 97 a7
?fe wTr wwEA B W
#1 Arfadi wi @y @0 § A w<Ar
ER I A A B U A B I L
TaW Frn ag & fr o fao fagia
afa # afafefoadsr s § 99% fog
A TZ AT aAdl F 949 AT ae
T gmeam § safEn s e fifad
FT AT AT F AT F AL Al
fafwfmgdm & am & v 9%
AGF & @M AT WOTEA H AT
AgT AT | UF A A A7 FEAT
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T Fmr @1 femr  ®, I9TemETA
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SHRI MURASOLI MARAN
(Tamil Nadu) : Mr. Vice-Chairman, I rise
to support the recommendations of
Mandal Comission Report, the important
one being that 27 per cent of all the admi-
ssions into educational institutes run by
the Central Government and 27 per cent
of the jobs in Central Government
services should be reserved for backward
classes. Sir, if you ask me whether we are
satsified with 27 per cent. I would say, no.
In fact, it is our policy that reservations to
backward calsses should be in proportion
to their population. But, Sir, Mandal
Commission has fixed 27 per cent because
of legal obligations. In the famous Balaji
case which was delivered in Supreme
Court 20 years ago, the court fixed

Commission

a ceiling that the aggregate reservation should
not exceed 50 per cent. That is why, Mandal
Commission has fixed 27 per cent of the jobs in
Central Governrnent services, to be given to the
backward classes. But in this context I would
say, with all respect to the Supreme Court, that
the ceiling of 50 per cent aggregate for all
reservations is erroneous because Article 15(4)
and 16(4) gives power to the State to embark
upon any special provisions for the backward
classes. Here, in this case, Supreme Court has
usurped powers ofthe State, powers of the
Government and has said that there is a ceiling
of 50 per cent and the Government should not go
beyond that limit. I can understand if the State
makes ai mistake or some kind of an act of
commission or omission, or it goes beyond the
reasonable limits, then the Supreme Court can
strike it down. But here, Sir, it is the Supreme
Court which has encroached upon the rights of
the State, and 1 would ask you, supposing in a
State out ofthe tot?] poprlation 90 per cent of the
people are tribals-and backward, can't they make
reservations for backward classes say, up to 51
per cent? Sir, I think the judgement of the
Supreme Court should be reviewed, because it
impinges on the fundamental rights of the
citizens, and it will be in the interest of public
good that the decision of the Supreme Court
fixing a ceiling of 50 per cent for reservations, is
reviewed, and I would request the Centre to-
initiate  steps in that direction.

Sir, even die 27 per cent reservation for

backward classes in Central Government
services and in educational institutions run by them,
is meagre. I would say it is inadequate. I would say
it is just a peanut. And yet, I welcome this proposal
because at least now, lot us make a beginning ; let us
have some reservations to start with for the
backward 0 lasses.
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What is  the
Government

attitude  of  the

though the hon.
Home Minister will be giving a reply later,.we
aU know what the attitude of the Government
is. Sir, it

? Even

seems, the Government is pre-
On nth of August,
the then Home Minister, Mr. R. Venkataraman

varicating on this issue.

in his reply in Lok Sabha, stated : "The eco-
nomic backwardness would also be
criteria while

considered as one of the

determining backwardness," which is
something new. It has never been thought of
by Mandal Commission in their report.
Now, ifwhat Mr. R. Venkataraman has
of this
Government, I would say it is just like
stabbing in the; back  of of the backward

classes.

said, continues to be the policy

If you apply economic
lests, it will go against the the provisions of
the Constitution. If you take the relevant
provisions of the Constitution, namely,
articles 15(4) and 340(1), the reference is only
to socially and educationally backward
classes. Now here it is said in the Constitution
that economic backwardness should also be
included. Sir, I would like to make it very
clear that if you go by economic
backwardness, if you apply economic tests,
then, it will mean, you are burying the Mandal
Commission's Report. I would say with all the
emphasis at my command, please reconsider.
Sir, Mr. Pant has said that if we could arrive at
a formula, without invoking caste, it is very
rood. It is an ideal situation, “e are all for a
casteless society. But Sir, the situation is such,
we cannot <d o that, because cast comes
in.
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As Dr. Ambedkar has put it, backward classes
mean, those backward communities, those
backward castes. We cannot do away with
the system because in the name of
religion, in the name of God, in the name of
sastras and Varnashrama, the backward
classes—When [ say backward classes, I
Scheduled Castes and the
Scheduled Tribes also—have been subjected
oppression and habitual
Here, I would like
to quote what Dr. Ambedkar has said, when

include the

to calculated
submission for centuries.

Parliament discussed the First Amendment
Bill Iquote:—

"Every Hindu has a caste. He is either a
Brahmin or a mahratta or a Kundby or a
Kumbhar or a carpenter. There is no
Hindu— that is the fundamental position—
who has not a caste. Consequently, if you
make a reservation in favour of what are
called backwardclasses which are nothing
else but a collection of certain castes, those
who are excluded are peesons who belong
to certain castes. Therefore, in the circum-
stances of this country, it is impossible to
avoid reservation without excluding some
people who have got a caste."

This is the situation. In this situa tion, at
least for some time to come at teast till we
attain  equality I think, economic
consideration should not come in. We have
fc go by the provisions of the Consti tution.
It has been very clearl mentioned. It has
been clearl mentioned that all these
concessio are only for the socially and edi
cationally bakward classes. /
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[Shri Muralsoli Maran]

Pandit Nehru said, while moving his
amendment, 'Social backwardness is so vast a
term that it  includes economic backwardness
also.! When this is so, we should put a
fullstop because the Constitution says so.
I would request the hon. Home Minister,
Mr. Venkatasubbaiah is here, please do not
bring in economic considerations.
Otherwise, you will be killing the spirit of
the Mandal Commission's Report. Here, I
would like to add one thing. For  eradication
of poverty, you are spending crores of rupees
refer to the Five Year Plan documents.
Chapters and chapters have been written.
There is minimum needs programme  and
other programmes. Through  those various
programmes, we want to bring people out of
the povertyline.  But that is not the point
here. I would say, in regard to reservation in
the Central services, reservation in the

institutions, educational insitutions run
by the Central  Government, there should
not be any economic  considerations, but it

should be based on the social and
educational backwardness.

There is another objection which Mr.
Venkataraman has taken, in the Lok Sabha.
I quote Mr. Ven-

' kataraman's observation.

"Acceptance of the Rej xt toto would
not solve the problem of the backward
classes but would, in fact, give rise to
hundreds of new problems and any
number of litigations."

He has already prejudged the issue. If this is
the position, if this is what the Government
feels, then, it is very clear from this that the
Government is not going to accept the
Mandal Commission's Report. If this is the
attitude, I do not know, wha is the use of
discussing it ?

[RATYA SABHA]
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He has very clearly said. Not only that. He is
anticipating litigations and hundreds of new
problems. I do, not know what he means by
this. This is lack of political will on the part of
the Government. This is ambivalence. The
Report has been submitted two years back.
It is hightime, you come forward with a
concrete  proposal. Expecting, anticipating,
difficulties, would not solve the pioblem. There
is another thing which Mr. Venkataraman has
said that he would consult the the States.
Here it is really puzzling. Why should they
consult the States? Article 15(4) of the
Constitution provides that the State can
make special provision for the advancement
of any socially and educationally backward
classes. Article 16(4) also says : Nothing in
this article shall prevent the State from making
any provision of the advancement of the
backward classes.. State means the Central
Government as well as the State Government.
Now what is the situation?  Almost all the
States, barring a few, are implementing the
reservation clause for the  backward
classes. Except Rajasthan, Orissa, Delhi
and Meghalaya all the 16 States and two Union
Territories had notified the list for the grant of
educational, employment and other
benefits. Almost all the States are giving
some or the other reservation. I do not know
why you have to consult the States. of
course, there are certain States— I think
Madhya Pradesh, West Bengal and Tripura-
which have neither identified nor take any
steps for the upliftment of the backward
classes so far. I would say, instead of calling
for a Chief Minister's Conference you may
consult the Chief Ministers of Madhya
Pradesh, West Bengal and Tripura who have not
so far implemented any programme for
reservation. So, consulting the Chief Ministers
or calling for a Chief Ministers' Conference
would bea waste of time. Many of the States
are alread V implementing. So, in order to a vio
d delay, let the hon. Home Minis te *"
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consult the three States, that is
Madhya Pradesh, West Bengal and
Tripura, who have not identified the
backward classes, Then I  think
we could arrive at some kind of a
solution, and that too, a quick
solution.

[The Vice Chairman, Dr.
(Shrimati) Najma Heptulla m  the
Chair]

Now the question is, who are
the backward classes 7 I do not
want to go into the details of all
these things. Madam, - Vice-
Chairman, in the  Constitution the
term  ‘Scheduled  Claste and
Scheduled Tribe' has  been
defined, but the definition of the
‘Backward classes’ has not heen given.
It has come to be known that the
term  ‘backward classes’  in-
clude s the Scheduled Castes and
the Scheduled Tribes also, but there
are certain  other classes of citizens

in the this country. (Time Bell
rings).
SHRI V. GOPALSAMY :

Madam, Mr. Maran is making very
valid points on this issue.

THE VICE-CHAIRMAN DR .
(SHRIMATT) NATMA HEPTULLA :
Everybody makes valid points.

SHRI MURASOLI MARAN :
Madam, there are certain classes of
citizens in the countrv who are as
backward or less backward than the
Schednled Castes and the Scherlnled
Trihes. Thase citizens are  ala
considered as ‘other hackward classes’
and our Clanstitution has
provided certain rights and vrivileses
for them under articles 15(4) and
1674). When the backward classes
of this ecountry are  demanding a
certain concessions, certain reserva-
~tions in the Central Government
jobs, they are not making a mercy
petition , but thev are demanding
the legitimate claim of their con-
stitutional right given to them under

[130CT. 1982 ]
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article 15(4) and  16(4). Origi-
nally, in  article 16(4) there was a
provision for reservation in public
services, in the Government service
only, but Jater this provision was
amended. As certain  reservations
in aduecational institutions in the then
Madras State effected the  Funda-
mental Richts, neonle went to  the
Suynveme Clanret and  that  rescrva-
tion wae struck down.  Madam, I
wonld like to remind v that we
ave  the niameers, the South is ;lhc
laader in the matter of reservat on.
T wamld lka to remind the hom.

Ministew that during the British
racime whan  there  was Sonth
Indian Railwavs. . the Marras

nravines nend to have regeryatinnsg
in vaitwque  for  the  back-
ward clases. T the Tmnerial-
Rank. in  all the hranches of the
then Madrqe nresidency, the hack-
ward rlasses nemd tn have rpservas
tian, but enddenly, Madam, after
we attainad, indanendence,
wr oot the Canat int.on,  wn lnst
razmmmt.an v the harkward rlqzens.
Than thees was aotation in Madeas®
There wag  aoitation  in Tamil
Nadu, the then Madras State.

wnae the P""T'lt‘!

Thea Pandit Ti
First

Minister. Ha moved the Wi
Amendment ta the Cirmstitution
which amendad  article 1874) and

inehided : Nathine in  this n"i‘.ﬂlf:
shall nreavant the Stafe fram making
anv snecial prmvisian far the advance-
ment af anv  saciallv and edneat-
tinnally hackward eladens nf eitizens
ar far tha Sehednled (lastes and the
Sehadnlad Trihas, T wanld sav that
i tadav the Seheduled castee and the
Seheduled  Trihes.  and hﬂ.f‘lm:ar:l
clagess are eatting some resArvationg
in the adueatinnal instit *Twns. even
thonoh it was nilated bv Pt Nehr,
even thanoh it was given hv the
Claneress Party, it wae the gift nf the
Dravidian  movement {0 all the
backward classes  and the Schednled
Castes and Tribes of this country.
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[(Shri Murasolh  Moran)
Then, Madam, the question of
identification of backward clasies

I do not want ta g9 into
details.  Mr. Ventakaraman, When
he wasa Member of Parliament in
the ‘sos when the First Amendment
Bill was maved, had given a cate -
gorical answer which is even now
relevant. Mr. Venkataraman as-
sured the Howse that the identifi-
cation of backward classes would he
within the purview of the State Gav-
ernments who might be trusted to
do their job very well. So also
when Mandal Commission was sitt-
ing . Mr. Shiv Shankar, the then
Law Minister and the present
Petrolenn  Minister , suggested that
it would be safer to follow the cri-
teria  of social and educational
backwardness already unheld by the
Sunreme Coyrt in a number of cases.
That the is why T sugeest, lst us g,
by the lists already prenared hy the
State Gavernments because thev have
been almost tested by the Sunreme
Court, almost  tested by all the
forums. 8o T would sugeest to the
hon. Hame Minister that if he goes
by the lists pranared by the Stare
Gavernments, that would save time
and the legal difficulties can  be
be avoided .

comei in.

Then, Madam, lots of things have
been said about efficiency and  all
that. HNeavens will not fall if we
make riervatinas o the ather back-
ward cl sses, because in Tamil Nadu
we are havine reservations for almost
a century. Actually the first reser-
vation was made in 1885.

THE VICE-CHAIRMAN DR,
(SHRIMATT) NATMAHEPTULLA :
If vou start discussing the
cntary..

whale

[RATYA SABHA]

of Govenment
Business

SHRI MURASOLI MARAN
Madam , T want to be exact. No-
thing will happen. Nabady can
point a finger at Tamil Nadu and
sav ¢ “Laok, becauss of resérva-
tions, efficiency level has come
down.” Nathing  will  hanpen.
In almast all the States—even in
Congress -ruled States—they  have
besn having reservations for Harijans
and backward classes. For example
in Karnataka, vouare having 50
per cent reservation for the backward
classes. Have the standards come down
Nn. I would aln like to ask: who
introduced the First Amendment?
The Congress Party. You did it.
Pandit Nehru piloted it. Therefore,
I would beseech the Minister to
please do something very quickly
otherwise as Mr, Pant has said, there
is a ferment developing among  the
backward classes. I would say it is
an awakening. Befare they resort
to aritational politics, 1T  would
request  the hon. Home Ministe
to be saomething and do it as quickly
as possible. Thank you.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
AND OTHER BUSINESS

THE VICE-CHAIRMAN

Dr.  (SHRIMATI)NAIMA

HEPTULLA : Now before I call Mr. Matto, I have

to make an announcement.

I have to inform. Members that _ the Business
Advisory Committee at its meeting, held today, the

13th October, 1982 allotted time for
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